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K. Rajaiah 

and 

The SupdtQ. Engineer 
Hyderabad Central Electrical 

Circle 
Central Public Works Deptt. 
Wirman Shavan 
Sultan Bazar 
Hy dare bad 

Counsel for the applicant 

Counsel for the respondent 

CORAM 

date of decision 	20-7-93 

Applicant 

Respondent 

A. Srinivasa Rae, 
Advocate 

N.V. Raghava; fReddy, 
Addl. SC for Central Govt. 

/ 

HON. MR. JUSTICE U. NEELADRI RAO, VICE CHAIRMAN 

HON. MR. P.T. THIRUUENGADAII, MEMBER (ADMINISTRATION) 

Judgement 

(As per Hon. Justice V. Neel9dri Rae, Vice—Chairman) 

Heard Sri. Sri A.S.rinivasa Rac, learned counsel for the 

applicant) and Sri W.V. 'Raghava:Ré.ddy, learned counsel for 

the respondentjj 

2. 	It is sted $e±-t1-rer that two posts of Motor Lorry Drivers 

in the organistion of the respondents are vacant. 

motor lorry drivers are required to drive jeep and trekker. 

The above posts are in work charge establishment. The 

applicant was appointed as Lift operator in the regular 

establishment. 
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But the service of the applicant are utilised as 

l.±#trepeca4tt. Then Central Public Works Department, 

Márdoor uth.on represented by its Branch Secretary, by Sri 

B. Premdas, Hyderabad, and Sri M. Sriramulu, of the said 
-I 

work charge e.täishment fiThed DA.805/87 questioning the 

action of R-3in the said UP., EE, Electrical, CPWD, 

Hyderabad, 	engaging. the applicant hetein ir 

as Driiier. The said OP. was dismissed by order dated 

26-7-1990 by observing that the applicant herein was not 

appointed as 'motor lorry driver. 

The post of motor lorry driver in work charge establish-

ment had to be filled up by direct recruitment/appointment. 

Fifty per cent of those pcets have to be filled by direct 

recruitment while the remaining 50% of the posts have to 

be filled by promotion from the categories of-Assistant 

Mechanic, Assistant Fitter, and Assistant Operator in the 

work charge establishment. As the applicant is not working 

in the Work charge establishnEnt, he is not eligible for 

promotion to the pw t of motor lorry driver, on the basis 

of existing rules. Similarly, he is not eligible for 
\_- 	 C L 

direct recruitment #ei that pt on the basis of the exist- 

ing rules for the in-service-candidates are not eligible - 

for direct recruitment. Of course it is open to the con-

cerned authority to amend the rules or to relax if there is 

a provision to that effect,, if it is in public interest~ 

or in the interests of the organisation. 	 - 

S. 	As the applicant is not appointed as motor lorry 

driver, he is not entitled to the first- relief wherein he 

prayed that he may be permitted to continue as Driver. 

Ofcourse, the question as to whether he can be appointed as 
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motor lorry driver in this organisation depends upon the 

amendment or r1axation as referred to above. 

When the services of the applicant were utilized as motor 

lorry d±ivar for driving jeep in the organization of the 

respondents, there is force in the contention that the 

applicant shou]rd be paid the difference in the pay and allow-

ances between the scalesif the litft operator and the motor 

lorry dri\,er for the days on which his services were utilised 

for driving the jeep. To that extent the applicant is 

entitled towards,htcs second relief claimed in this OM and iã 

ordered accordingly. No costs. 
L 

Time for a.wPe-rut*wentis three months from the date of 

receipt of this. order. 

sk 

To 

1 • The $uperintendtn4 Engineer 
Hyderabad Centrhl Electrical Circle, 
Central Public Works Lept., 

Nirman Shavan, Sultan Bazar,Myderabad. 

Onecopy to Mr..A.Srinivasa Rao, Advocate,12-11-163 
Brahman Basti, seethaphalrnandi, secunderabad. 

One copy to Mr. N.V.Raghava Ready, Addl.CGSC.CAT.Hyd. 

One copy to Library, CAT.Hyd. 
one 3spare copy, 

pv m. 
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in 
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Adnd4ted  and Interim directions 
issue\. 

AllOwtd  
Disposed esf with directions 

Disrised 

DiSmi sed as withdrawn 

Dismi/s.sed for default. 
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/Ordèred 
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• 	 No crder as to costs. 

• 
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